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BEFORE THE HON’BLE ATIONAL GREEN TRIBUNA\ 

Ce NEW DELHI 

Original Application No.422 of 2023 
Abhishek Shukla S/O Sri Keshav Prasad Shukla, RIO Village Jarar, 
PS-Girwan, Tahsil Naraini, District- Banda, Mob. No.-9532378463 

wave geneeneeenens Applicant 

Versus 

State of UP & Others a anenavan Respondents 

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO.10 

vf 

pag 

“and Crying on the business of minerals in the name and style of 

ampuram Phase-1, Daheli Sujanpur, Shyamnagar. Kanpur (UP) 

Proprietorship firm Athary Construction Company and having a leased 

area of mining of 1.21 hectare for an annual Capacity 12100 cubic meters per 
year at Gata no.2451 Khand no.2 at village Jarar, Tehsil Naraini, District 

Banda (UP). 

2. That by way of letter petition dated 12.03.2023 the complainant has 
complained about illegal mining blasting and crushing in violation of 
environmental norms in villages Jarar, Chhaneha Purwa, Raghwa Purwa, 

Girwan. Patraha Tehsil Naraini, District Banda. 

3. That the complainant vide complaint dated 12.03.2023 has also submitted 

that six mining leases have been allotted in two hills in the area situate of 
Village Jarar and five crushers have been established in Village Jarar and 

Chhaneha Purwa and mining is being done by resorting to illegal blasting 
which has resulted in damage to the houses of villagers, the applicant further 
alleged that the crushers are being operated day and night and the crushers 

TOUT Uke! 

do not have any boundary wall. There. is NO, Spfinkling.. ef, water during 

1087



Page | 2 

operation thereof. The crushers are causing dust and noise pollution due to 

which the residents are suffering from “Asthma” and other diseases. lilegal 

blasting has also affected old tempies located on the hills. Illegal mining and 

blasting are also adversely affecting the wildlife in the area. The roads to the 

above said villages have been damaged by the over loaded vehicles used for 

transportation of excavated minor minerais. 

4, That on the letter petition of the complainant dated 12.03.2023 this Hon'ble 

Tribunal vide order dated 01.08.2023 constituted a joint committee 

comprising of representative of Director, Geology & Mining U.P. Pollution 

-ere.,.Control Board, Lucknow. District Magistrate, Banda to verify the factual 

; pos ion and take appropriate remedial action and factual and action taken 

re & ated 08.09.2023 submitted a Joint Report with the following findings 

eh ?recommendations, the findings and recommendations are being 

= “reproduced below:- 

“21.1) The mining department can be asked to restrict the mining activities in those 

mines wherein the required minimum distance criteria are not meeting. if mining is 

allowed on allotted near vicinity of habitant, habitant will be relocated to other 

specific place with consultation of nearby villagers/ civil society. 

21.2) The mining department can be asked to restrict the mining activities in part of 

hill where temple is located. If mining is permitted at this place, the temple and 

habitant will be relocated to other specific place with consultation of nearby 

vilagers/ civil society/priest of tempie. 

21.3) The mining department can be asked to restrict the mining activities through 

blasting in those mines who have not taken permission by DGMS for use blasting 

. and mechanical instrument/¢machine. 

Sears 

on oy oe 
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21.4) The mining department can be asked to restrict the provision made for 

construction the main village road by DMF fund. 

21.5) UPPCB can be asked to take necessary action against the stone crusher who 

have not operated the dust suppression system during the operation of stone 

crusher. 

21.6) The Project proponent can be asked to maintain the village road near these 

=—_ mining Sites. 
ea 

a 
Va 7 go a The xe Project proponent can be asked for blasting will be done in allowed time 

en 
wh one-inch holes and proper safety arrangement after obtaining the valid 

‘ of the DGMS and Department of Mines. iS 

, gry ie B occ proponent of mining lease and stone crusher can be asked to 

strictly, saortiply with the conditions prescribed in the Environmental Clearance/ 

consent): mining lease allotment letter and submit the status fo the concerned 

uthatities regularly.” 

6. That it is relevant to submit herein that as per the judgment and order passed 

by the Hon’ble Apex Court in Special Leave Petition (Civil} No.19628 — 

19629 of 2009 Deepak Kumar Vs. State of Haryana and others, the Hon’ble 

Supreme Court has directed for getting environmental clearance in cases of 

mining of minor mineral also. 

7. That the answering respondent got the letter of intent dated 29.07.2019 and 

in pursuant to the abovesaid letter of intent has provided a mining plan and 

further pursuant to thereof applied for grant of environmental clearance by 

the State Level Impact Assessment Authority (SEIAA), which was granted on 

06.05.2022 after compliance of the mandatory provision for public hearing in 

which neither the complainant, nor anybody has complained regarding the 

allegations as leveled under the letter petition filed by the complainant dated 

42.03.2023. A true copy of the environmental clearance dated 06.05.2022 is 

being annexed herewith and marked as Annexure No. 1 to this affidavit. 

8. That it is also worthwhile to mention herein that the answering respondent 

has also been provided with a approved mining plan as. per the _Mandatory 

pcharva Co
nstr GE.

 

adaf) “VA! 
prapvietor .
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legal requirement and after which only, the mining lease deed dated 

08.07.2022 has been executed. A true copy of lease deed dated 08.07.2022 

is being annexed herewith and marked as Annexure No. 2 to this affidavit. 

That it is worthwhile to mention herein that as per the fact finding report 

dated 08.09.2023 submitted by Joint committee in compliance of direction 

ao issued by this Hon'ble Tribunal vide order dated 01.08.2023 no human 

EMA apa
 as well as any religious place is situated near the leased area of ~ 

ar g respondent. 

aN 
iSgworthwhile to mention herein that as per the fact finding report 

“dated | | 209 2023 submitted by Joint committee in compliance of direction 

ey by. this Hon'ble Court Hon'ble Tribunal vide order dated 01.08.2023 

no sto epieces were found in agricultural fieid and human habitant and no 

wildlifé was found near the leased area of the answering respondent. 

That the answering respondent has aiso having a consolidated consent to 

Operate and Authorisation hereinafter referred to as the CAA (Consolidated 

Consent & Authorisation) (Fresh) under Section-25 of the Water (Prevention 

& Control of Pollution) Act, 1974 and under Section-21 of the Air (Prevention 

_& Control of Pollution) Act, 1981. A true copy of consolidated consent is 

being annexed herewith and marked as Annexure No. 3 to this affidavit. 

That the answering respondent is also having a Director General of Mines 

and Safety permission dated 04.01.2024, wherein it is also worthwhile to 

mention here that the applicant is not using blasting with deep hole blasting 

of 4 inch holes and further no heavy earth moving machinery (HEMM) is 

being used for mining operations til! date inasmuch as the mining operation 

of the answering respondent is yet to start. A true copy of the DGMS 

Permission dated 04.01.2024 is being filed herewith and marked as 

Annexure No. 4 this affidavit. 

That the answering respondent will be excavating the mineral in accordance 

with the terms and condition of the E.C and consolidated consent under 

Etharva Construction Ce. 

pan agar wo 
Proorletor

1090



Page |5 

Section-25 of the water (Prevention & Control of Pollution) Act 1974 and 

Section-21 of the Air (Prevention & central of Pollution) Act 1981. 

44. That the answering respondent has been granted the mining lease deed 

dated 08.07.2022 for a period of 10 years under Chapter IV of the U.P. Miner 

Mineral Concession Rules, 2021. The answering respondent is complying all 

the legal mandatory requirements under the present applicable rule i.e, Uttar 

Pradesh Minor Mineral Concession Rules, 2021. 

45. That the committee interacted with the applicant & villagers and also visited 

the point of concerns rose in the application. It was observed by the 

committee during the site visit, details are given as below :- 

“7.1} The main habitation of village-Jarar is situated 135 meters away from 

e nearest allotted lease mining on hill of village-Jarar, but some houses 

Sate made near the allotted lease M/s Safdar Ali S/o Late Shri Farzand Alf, 

bast No.-2450, Khanda No.-03, at Village-Jarar. Temple is situated. 235 

/ Ofme ers away from the allotted lease mining on other part of hill of village- 

(OX  Jarar. 

7.2) The main habitation of village-Girwan is situated 175 meters away from 

ene the allotted lease Bundelkhand Rocks, Gata No.-1876, (Khand No.9, 

Village-girwan), 36 meters away from the allotted lease (Sangram Singh, 

Gata No.1876, Khand No. 01, Vill-Girwan), 139 meters away from the 

allotted lease (Bajrang Road Lines, Gata No.-1876, Khand No,-03, Village- 

Girwan) and 90 meters away from ihe allotted lease (Bajrang Road Lines, 

Gata No.-1876, Khand No.-04, Village-girwan) on hill of village-Girwan but 

some houses are made near the allotted iease M/s Sangram Singh, Gata 

No.-1876, Khand Mo.-01, Vill. Girwan, Bajrang Road Lines, Gata No.-1876, 

Khand No.-03, Village-Girwan. Temple is situated 70 meters away from the 

allotted fease (Bundelkhand Rocksa, Gata No.-1876, Khand No.-09, Village- 

Girwan). . 

Temple is situated 53 meters away from the allotted lease mining (M/s 

Sangram Singh, Gata No.-1876, Khand No,-01, VillageGirwan) on other part 

of hill of village-Girwan. It is reported by Mine Officer, Banda that mining 

lease of M/s Sangram Singh, Gata No.-1876, Khand No.-07, VillGinwan, 

atharva Construction Co. 

adn AOA 
Progriatot
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Gata is allotted on same hill part where temple is made but mining is not in 

operation. 

7.3) Gaushala is situated 100 meters away from the allotted lease mining 

area on hill of vilage-Girwan. 

7.4) The main habitation of village-Badokhar Khurd (Pataraha) is situated 75 

meters away from the nearest allotted lease mining on hill of village- 

Badokhar Khurd (Pataraha), Temple is situated 100 meters away from 

allotted lease mining Kuwar Vinod Raja, Gata No.-332, Khand No.-01, Vill. 

Badokhar Khurd on hill of village Badokhar Khurd. 

7.5) it was informed by the villagers to committee member during the visit 

_ that blasting work in lease area is done in any time with 4 inches holes by 

see ‘and stone pieces are falling on his home and effected the animal and 

n being. But it was informed by lease holders that blasting is done in 

ox d time duration between 2.0 PM to 3.0 PM with one-inch holes and 

reversafety. 

: a) Crack in home could not been shown by applicant to committee 

members. 

; 7) During the committee visit, stone pieces were not found in agriculture 

field and habitant area. The possibility of vibrations due the blasting at 

nearby houses of villagers and failing the stone pieces in nearby agriculture 

field and habitant area during blasting cannot be ruled out. 

7.8) During the committee visit, village Road was not found in good condition 

due to movement of heavy vehicles. 

7.9) Wild animal was not appeared on hillfease area during committee visit. 

7.10) The Agricultural lands are surrounded by most of these mining lease 

areas and the mining activities in such close vicinity can affect the crop yield 

in these areas. Similarly, the boulder stones can be thrown into the crop 

during the blasting operations for mining. 

&sharva cangiraction Ca. . 

(yr 
MY DOO seiotor
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7.11) 05 stone crushers were identified in village-Jarar (Chhaneha Purwa, 

Raghwapurwa), out of 5 stone crushers 4 stone crushers were found in 

operation and one stone crusher was found under construction.” 

16. ‘That it is also relevant to submit herein that a fact finding report has also 

been submitted by the Director General of Mines and Safety (DGMS) in 

compliance of the order dated 03.10.2023 passed by this Hon'ble Tribunal, 

wherein the following provisions have been enumerated for conducting 

blasting in mines under the MMR, 1961:- 

Provisions requiring permissions of DGMS for conducting blasting in 

mines: 

y nN Permissions for conducting blasting in mines are required to be obtained 

CG . GO Deas <. from DGMS under the MMR 1961 in the following special circumstances: 

o. 
or mission for conducting deep hole blasting (blasting with holes more than 

gr in depth), as required under Regulation 106(2)(b) of the MMR 1967; 
) 

; permission for using explosives in non-cartridge form or for using more than 

one type of explosives (other than fuse or detonator) in the same hole (for 

. . example use of ANFO, SMS, SME along with cast booster), as required 

a under Regulation 155(1) and 162(5) of the MMR 1961; and 

(iff) Permission for blasting within danger zone of 300 m from any permanent 

building or structure of permanent nature, not belonging to the owner of the 

mine, by using more than 2 kg of aggregate maximum explosive charge in 

all holes fired at one time or more than 2 kg of maximum explosive charge in 

each hole where blasting is done with delay detonators or other means and 

that there is a delay of af least half a second between successive shots fired, 

as required under Regulation 164(1B) of the MMR 1961; , 

For blasting in mine under circumstances other than the above, no 

permission is required to be obtained fram DGMS under the MMR 1961 and 

the blasting may be carried out in the mine by observing the precautions as 

prescribed under the provisions of Regulations 153-170 and other provisions 

of the MMR 1967. 

Atharva Construction Ce, 

rs aner~yhe 
Pracrieboy
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In response to the above legal mandate, the answering respondent 

will not be using any of the blasting techniques as mentioned in the sub-para 

i, ii & iii without there being any prior permission by the Director General of 

Mines and Safety (DGMS) and further answering respondent will only be 

using 1 inch hole blasting since the grant of DGMS permission dated 

04.01.2024, which is permissible and before the grant of DGMS permission 

dated 04.01.2024, the answering respondent was using manual hand 

broking technique for mining operations. 

That it is also worthwhile to mention here that the answering respondent will 

neither be using heavy earth moving machines (HEMM), without deep hole 

blasting, nor using heavy earth moving machines (HEMM) with deep hole 

fae without prior permission of Director General of Mines and Safety ow 

answering respondent has the approved blaster, appointed on 

Spe namely Mr. Naresh Kumar Yadav and a mining mate namely 

Mr. Umesh Prasad Dwivedi as per the legal requirement of doing mining 

operations. A true copy of ihe certificates granted for mine foremen 

_ certificate of competency under the metalliferous mines regulation 1961 is 

being annexed herewith and marked as Annexure No. § to this affidavit. 

That the answering respondent further undertakes that the answering 

respondent will only use heavy earth moving machines (HEMM) as and 

when the permission of the same is applied and granted by Director General 

of Mines and Safety (DGMS8). 

That it is further relevant to submit herein that the U.P. Pollution Control 

Board has also submitted in response in compliance of the order dated 

30.10.2023 to which the answering respondent submits that the answering 

respondent has been issued CTO issued by UPPCB and is always adhered 

to following the rules and regulations as required by UPPCB. 

‘That the answering respondent is ready to undertake any suggestion or 

remedial steps as and when suggested by this Hon’ble Tribunal or the 

Atharva Construction Ca. 

TEN De 
~. 

sight 
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Director General of Mines and Safety or the U.P. Pollution Control Board or 

the respondents State authority. 

VERIFICATION: 

l, the above named deponent do verify that the content of my above affidavit 

are true to the best of knowledge and belief and there is nothing concealed 

therefrom. 

Verified at Banda on this &L day of February, 2024. 

49 don | enone 
hee 

Atharva Construction Cee 
. 4 

ag EVO

1095



Annexure No. 1 
Government of India 

Ministry of Environment, Forest and Climate Change 
(Issued by the State Environment Impact Assessment 

Authority(SEIAA), Uttar Pradesh) 

The LESSEE 

ATHARV CONSTRUCTION COMPANY 

Vill.- Jarar, Teh.- Naraini, Distt- Banda -210129 

E
N
V
I
R
O
N
M
E
N
T
A
L
 

C
L
E
A
R
A
N
C
E
 

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity 

under the provision of EtA Notification 2006-regarding 

Sir/Madam, 

This is in reference to your application for Environmental Clearance (EC) 

_ in respect of project submitted tothe, SEIAA vide proposal number 

SIA/UP/MIN/63433/2019 dated 21- “2021 Fh articulars of the environmental 

clearance granted to the project - 

g
i
e
-
W
i
n
d
o
w
 
Hu
b)
 

The project details along with terms and conditions are appended herewith from page 

no 2 onwards. 

1. EC identification No. 

2. File No. 

Tt 3. Project Type 

y & 4. Category 

Lu 4 5.  Project/Activity inciy 
“> 5 Schedule No. fe fee 

q 6. Name of Project tghe(Khanda, Gitti & Boulder) ou 
= u Projéctat Gata No.- 2451 (Khand 
iY E 62), Village- Jarar, Tehsil- Narairi, 
ef S Banda, U.P. (Applied Area: 1.21 

~ & |. 
| 2. = 7. Name of Company/Organization ATHARV CONSTRUCTION COMPANY 

My 8. Location of Project _ Uttar Pradesh 

4 9. TOR Date 27 Nov 2019 
oO 
~ 

= 
> 

aS) 
ag 
G 

{P
ro

-A
ct

iv
e 

an
d 

Re
sp
on
si
ve
 

Fa
ci
li
ta
ti
on
 

by
 
In
te
ra
ct
iv
e,
 

(e-signed) 
Member Secretary 

Date: 06/05/2022 Member Secretary 
SEIAA - (Uttar Pradesh) 

Note: A valid environmental clearance shall be one that has EC identification 
number & E-Sign generated from PARIVESH.Please quote identification 
number.in al-fetere.correspondence. 

ne 4, ‘ 2 ry LO com ns ce taney gees Op BY Atnarva Construction Ga. 

ae wens Wy" 
Praprletar * jj 

5 

7 caghr 7 Date of Issue EC ~ 06/05/2022 Page 1 of 10 

A, : 
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State Level Environment Impact Assessment Authority, Uttar Pradesh 

Directorate of Environment, U.P. 

Vineet Khand-1, Gomti Nagar, Lucknow- 226010 

E-Mail- doeuplka@yahoo.com, seiaaup@yahoa.com 

Phone no- 0522-2300541 

Reference- MoEFCC Proposal no- SIA/UP/MIN/63433/2024 & SEIAA, U:P File no-6304-5017 

Sub: | Environmental Clearance is sought for Building stone (Khanda, Gitti & Boulders) Mining 

at Gata No.- 2451 (Khand No.- 2), Village- Jarar, Tehsil- Naraini, District- Banda; U.P. M/S 

ATHARV CONSTRUCTION COMPANY (Applied Area- 1.21 ha. } 

Dear Sir, 

This is with reference to your application / letter dated '29- 08: 2019, 20-092019, 21-05- 

2021, 20-07-2021, 16-12- 2021, 08: 03- 2022 & 27-04-2022 on above mentioned subject. The matter 

was considered by SEAC in’ eeting held ne23: O7- 20218 | 14-03 2022 and SEIAA in meeting held 

on 20-04-2022. ° ; 

‘project propo iE ‘along. syith their consultant M/s. 

en and Development) Lucknow, U.P to AC on 23-07-2021 & 14- 
A presentation awa 

Paramarsh (Servicing Env 

03-2022. : 

Project Details informe by t Project. Proponent and their Consultan 

The project/proponent; hrough the: documents and presentation gave following detai!s about 

their project - : : ae : 

1. The environmental cleavance is ought 4 or Building stone: (khanda, Gitti & Boulders) Mining at 

Gata Now ~2451 (Khan: No, Village=Jarar, Tehsil= ‘Naraini, District Banda, U.P M/S ATHARV 

CONSTRUCTION COMPANY, Pr hei Shravati Kumar Singh S/o:S ishnupal Singh (Applied 

—_ ha.) Sade 

se o we re 
seit oer f 

SE Ay 3 2UP. vide letter no. 

vas organized on 

M/S. ATHARV EONSTRUCTION COMPANY, 

# : Props: Shri: Shravan Kumar Singh S/o Shri 

* |} VistAupal Singh 

Ty Full c Posyhrighce address of the . R/o -133, A.N.- 1144, Bhawanipur Nagar Daheli 

leat i Sujanpur, Distt.- Kanpur, (U.P.) 

—— poet cect Building stone Khanda, Gitti Boulders Mining 

* “ Project 

| Project location (Plot/ Khasra/Gata No.) | Gata No.- 2451 (Khand No.- 2} 

Name of Village Jarar 

Tehsil Naraini 

District Banda _ 

Name. of Minor Mineral “Building stone (Khanda, Gitti & Boulders) 

. | Sanctioned Lease Area (in Ha.} 4.21 ha. , 

.| Max.& Min mRL within lease area 180 mRL- 150 mRL 

EC Identification No. - EC22B001UP196686. File No. - 6304/6017 Date of Issue EC - 6/05/2022; aRipgrmeiateuction Co : 

ro Hd Aru The 
Proprietor
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11.) Pillar Coordinates(Verified by DMO} Pillars | Latitude (N) Longitude (E) 

A) 25°18°53.85" | 80 21'52.35" 
B 25°18'54.74" | 80 21'51.33" 

c | 25°18'55.52" | go 21'51.85" 

D 25° 18'57.50" | 80 21'49.47" 

E 25 18'59.20" ) 80 24'50.47" 

. F 25° 18'57.38" | 80 21'53.23" 

G 25 18'58.88" | 80 21'54.43" 

H 25° 18'58.02" | gO 2155.45" 

12,| Total Geological Reserves | 1047816 m° 

13.) Total Mineable Reserves . ce > F13368 m? 

14,| Total Proposed Production-(in five years) 60500.m* 

15.| Proposed Production/year: |e Year Production 

oe ee Do Oe . 12100 m* . 
a 2 12100 m* 

42100 me 
12100 m* 

. 12100 m* 
60500 m? 

“) "Ten: Years = 

40.33 m 3 (apprex, a 

cote “| Opencast Semi: Mechanized 

“| 300-days: ws 

8 Hours/Day: 

16.| Sanctioned Periodof Min: 

17.| Production of mi 

18.| Method of Mining” 

19,| No.of working days <= 
20,; Working hours/day. 

21,} No.Of workers © 

22.1 No.Of vehicle rioverent eey 

23.) Type-oftand 9 

24.) Ultimate’ Depth of Mini 

the ne nearest metalled roa om the site: 
REQUIREMENT (KLD) 

a ie of 1 Age A stredited Consultant with | M/s Paramarsh (Servicing Environment and 

0 angbiiod of valiciity. Development), Lucknow, U.P. 

; . QCI/NABET/EIA/1821/RA0120 

38 Any litigatiof pending against the project | No 

ér larid in any court 

29,| Details of 500 m Cluster Map & certificate | DMO, Banda vide Letter No. 1021/Khanij-30, 

Verified by Mining Officer Banda, Dated 15" June 2019 

30,| Details of Lease Area in approved DSR Correction Letter Sanctioned from DMO, Banda 

| vide Letter No. 1374/Khanij-30, Banda, Dated 

13 August 2019 
Page No.- 01, S.No.- 18 

31.| Proposed CER cost 1.30 Lakh 

EC identification No. - EC22B001UP196686 File No. - 6304/5017 Date of Issue EC - 06/05/2022 Rave Broil Construction Co. 

e 
, 

4 | Wd) ayy Le or
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32.1 Propesed EMP cost 10,09 Lakh 

33.) Length and breadth of Haul Road, Length- 300m, Width- more than 6.0 m 

34.| No. of Trees to be Planted 140 

4, The mining would be restricted to the unsaturated zone only above the phreatic water table 

and will not intersect the ground water table at any point in time. 

‘5, The mining operation will not be carried out in the safety zone of any bridge or embankment 

or eco-fragile zone such as the habitat of any wild fauna. 

- 6. There is no litigation pending in any court regarding this project. 

7. The project proposal falls under category—L(a) of EIA Notification, 2006 (as amended). 

Based on the recommendations of the State Level Expert Appraisal Committee (SEAC) Meeting 

(SEAC) held on 23-07-2021 & 14-03-2022 the.State.. Level Environment Impact Assessment 

Authority (SEIAA} in its Meeting dated 20+04- 2022 decided to grant the Environmental Clearance 

to the title project fer collection of 12100 mm’ per-year lease area: of 1. 24 ha subject to effective _ 

implementation of the following General Conditions and specific conditions: - 

General Conditions: 

1. This environmental clearance j 

proponent by District Adriiinis 
Forest clearance shall be taker 

be made. :: coe 2 ; 

5. Mining will be. carried out .as per the approved: minifig she in: case of any violation of the 

mining plan, the Environmental: Clearance giv ae SEIAA: will stand cancelled. 

6. 

a in ain the Buffer 70 zone for RSPM, SP A, § 
FSSA as 

a 3 
alt quality RPM, SPM," 

,_ Licknowa and. the, State Pollution” sControl Board / Central 

_Ambiént ait. “quality at the , bo inda “ prémises shal! conform to the norms 

ahi 3 in. MoEF notification no. G5R/826(E) dated 16.11.09. 

wR “Fugitive, dust emissions from all the sources shall be controlled regularly. Water spraying 

ek artangement on hau! roads, loading and unloading, and at transfer points shail be provided 

and properly maintained. 

10. Measures shall be taken for control of noise ievels below 85 dBA in the work environment. 

Workers. engaged in operations of HEMM, etc. shail be provided with earplugs/muffs and 

health records of the workers shall be maintained. 

11. Industrial wastewater (workshop and wastewater from the mine) should be properly 

collected, treated to conform to the standards prescribed under GSR 422 {E} dated 19th May 

1993 and 31st December 1993 or as amended from time to time. Qil and grease traps shall 

be installed before the discharge cf. workshop effluents. 

EC Identification No. -EC22B001UP198688 File No, - 6304/5017 Date of Issue EC - 06/05/2022 Pageyhette construction Co 
4 

© . on d*) aon i eae
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12. Personnel working in areas shall be provided with protective respiratory devices like masks 

and they shalt also be imparted adequate training and information on safety and health 

aspects. 

13. Special measures shall be adopted to prevent the nearby settlements from the impacts of 

mining activities. 

14, The transportation of the materials shall be limited to the day hours’ time only. 

15. Provision shall be made for housing the laborers within the site with all necessary 

infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water, | 

medical health care, creche, etc. The housing may be in the form of temporary structures to 

be removed after the completion of the project. 

16. Aseparate Environmental Management Cell with suitably qualified personnel shall be. set-up 

under the control of a Senior Executive, who will report directly to the Head of the 

Organization. co Be 

47. The Project Proponent:shall-inform the..Regional Office,. MoEF, Gol, Lucknow, and State | 

Pollution Control Board®regarding the, daté of financial closures and final approval of the 

project by the concerned authoritiés and the date of start of land development work, 

418. The funds earniarked. for environmental protection veasures- shall. be kept in a separate 

account and:shall not be di Ori: pl Fhe year-wise expenditure shail be 

reported to the. MGEF, G fe ntvo| Board’ 

19. The Regional Office;:\ cknow, and State tion’ Control Board shall monitor 

compliance with :th lated conditions. “A complete set of documents including 

Environment: Impact Assessment Report; Environmental! agement Plan, Public hearing, 

and other decuments info 
Lucknow, and State Pollution Ce e we a Oe 

20. A copy of the environmental clearance shall be submitted by, the Pro at 

Heads of the Local Bodies, Panchayat, and Municipal Bodies as-applicable in the matter. 

21. The Project “Proponent shall-advertise at'least tn two cal newspapers widely circulated, 

one of which shall bein the.vernaculat language of th 

the issue of the-clearance letter infermi hat the proj 

clearari¢e ahd a copy of thé clearance. le 5 

Impact-Assessment Authority (S IAA). 

‘ Propank “to submit acre early: compliance’ report of the 

‘in hard and.soft copy to the 

Is | /fabricatéd data.and, failure to comply with any 

ay result.in-withdrawal of this clearance and attract 

orment (Protection) Act, 1986. 

a a we 
ioe 4c validity period of this EC is 5 year from the date of issue as the Lol has been issued for a period 

of 5- years or co-terminus with the validity of current mine plan or current lease period 

whichever is earlier. After this period the EC will become null and void. 

2. Directions/suggestions given during public hearing and commitment made by the project 

proponent should be strictly complied. 

3 A certificate from Forest Department shall be obtained that no forest land is involved in 

mining or as a route and if forest land is involved the project proponent shail obtain forest 

clearance and permission of Central and State Government as per the provisions of Forest 

(conservation) Act, 1980 and submit before the start of work. 
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4. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the 

mining area and any other area which may have been disturbed due to their mining activities 

and restore the land to a condition which is fit for growth of fodder, flora fauna ete. 

5. Three tier green shelter belt of 7.5m width should be developed on the periphery of mine 

lease area. Local and native species should be planted in consultation with Forest/Horticulture 

Department/Agriculture University. 

6, Plan for using the mine void for productive use in consultation with local administration and 

gram-panchayat. 

° 7. If the proposed project is situated in notified area of ground water extraction, where creation 

of new wells for ground water extraction is not allowed, requirement of fresh water shall be 

met from alternate water sources other than ground water or legally valid source and- - 

permission from the competent authority shall be obtained to use it. 

8, Project Proponent should submit action plan-for carrying out plantation at least @1,000 plants 

/ ha of lease area. In this ¢ase,..PP ‘should: prepare a plan, duly approved either by Forest 

Department or Horticulture Department, for..planting :at least 2,000 plants, either on 

government land or: com munity. land, within a periptery.of ‘S-km. from the boundary of the 

jease area along-with evision for maintenanc 5 years. Survival.of plants should not be 

less than the survival rate notified epartment otherwise it will be 

treated as violation, of EC condi 

9, In consultation with niment Authority or-an Authority nominated by concerned 

DM, project propone ‘pared a conservation and. management plan for rejuvenation 

and management of-water bodies having total surface area.cf more than 10 ha. Funds for the 

same will bevke séparate bank ‘account: and six monthly compliance status will be 

presented by proje roperent before the nominated authority in the District. 

10. Department. of Geology: and Mines; Government of Uttar-Pradésh and /or concerned district 

administration, before releasing the. ‘security. deposit to Project Proponent ‘will ensure that, 

Project Proponent has fully complied with the EC conditions. Non: compliance, if any, should be 

reported to UPSPEB for. appropriate legal: action and recovery ‘of compensation. 

11. Any application for-transfér<of:thi luring its, validity-period unless. it is cancelled by a 

competent authority has to bene sarily: accompanied with status of compliance of EC 

OEFEC, Gol, tueknow., : 

im Heigh f the ‘be ch should: be 06 meters and. the \ 

an ice the'h ght of t the betich.as per the mine-pian 2oproval 

Mo the suitable measures proposed and taken’ for their rehabilitation and resettlement need to be 

~. clearly described | in first 6 monthly compliance report. 

“16. The. -mnining. plan approved by the Dept. of Mines and Geology, Uttar Pradesh shall be strictly 

“ -implemehted and shall not be operated beyond the validity period. 

17. The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of 

mined-out land to match its surrounding. land use 3years before the closure of the mine to. 

SEIAA, UP and Department of Mines and Geology, UP for approval. The project proponent 

shall ensure the implementation of the approved plan under the supervision of the Dept. of 

Mines and Geology. 

18. The project proponent shall plan and impiement collection. crain and siltation basins of 

adequate size to arrest the silt and sediment flow from the quarry area. The surface runoff — 

rainwater harvesting and other water conservation measures on a long-term basis are to be 
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(te) 
taken in consultation with the Central/State Groundwater Board. The water so collected 

should be utilized for watering the haulage area, roads, and green belt development, etc. 

19. The project proponent shall take all suitable measures to prevent pollution of groundwater 

and nearby water bodies in consultation with the State Pollution Control Board and consent to 

operate (if applicable) should be obtained from the State Pollution Control Board before the 

start of production from the mine. 

20. Link Road from the quarry site to the main road shall be constructed as an all-weather road 

with blacktopping and maintained by the project proponent. 

21. Vehicular emissions should be kept under control and regularly monitored. Suitable measures 

shall be taken for proper maintenance: of vehicles used in a quarry operation and 

+ transportation. 

22. The project proponent should explore the possibilities of rainwater harvesting. 

23. At the time of operation, the project proponent.will comply with all the guidelines issued by 

the Government of india/State. Govt:/Disttict Administration related to Covid-18. 

24, This environmental clearance does not create..or verify any claim: of the applicant on the 

proposed site/activity.. = ; ; : 

25. In case it has been found that the 

that the distance between 

than OSha, but factually th 

roviding incorrect information, submitting 

é =fhan 500mt. and. the area is less 

‘shalt automatically become null “idk void. 

will be coeterrminus- wth the mining lease period/Mining Plan. 

A comprehensive EIA in uding mining areas within 15°K. M. to aSSeSS the iimpact of the mining 

activity on the surrounding 2 area. shall, be undertaken anid a. Feport submitted ta this Authority 

afforestation programme inciuding rehabilitation of mined-out area shall be submitted to the 

Regional Office, MoEF&CC, Gol, Lucknow every year. 

35. Blast vibrations study shall be conducted and an observation report submitted to the regional 

office, MoEF&CC, Gol, Lucknow, and UPPCB within six months. The report shall also include 

measures for the prevention of blasting associated impact on nearby houses and agricultural 

fields. 

36, Controiled btasting techniques with sequential. blasting shall be adopted. The blasting shall be 

carried out in the daytime only. 
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37. 

38. 

39. 

40. 

42. 

43, 

44. 

45. 

ae 7 igggPeduetween ‘the mine, a 
el bp a Gig hea : 

et écertts. maintained.” 

49. 

50. 
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Appropriate arrangement for shelter and drinking water for the mining workers has to be 
ensured at the mining site. 

Maintenance of village roads used for transportation of minerals is to be done by the company 
regularly at its own expense, The roads shall be blacktopped. 
Rainwater harvesting shall be undertaken to recharge the groundwater source. 
Status of implementation shall be submitted to the Regional Office, MoEF&CC, Gol, Lucknow, 
and UP Pollution Centro! Board within six months and thereafter every year from the next 
consequent year. , 

. The self-environmental audit shall be. conducted annually. Every three years third-party 
environmental audit shall be carried out. 

Measures for prevention and control of soil erosion and management of silt shall be 
undertaken. Protection of dumps against erosion shall be carried out with geotextile matting 
or other suitable material, and thick plantations. of native trees and shrubs shall be carried out 
at the dump slopes. Dumps'shall be protected by-retaining walls. _ 
Trenches/garland drains shall be constructed. at foot of dumps: and coco filters installed at 
regular intervals to..arrest silt from” being carried to water bodies. An adequate number of 
Check Dams and::Gully Plugs shall ye construct d-across seasonal/perennial nailahs if any 
flowing through the ME area.and si e- silting at regular intervals shall be carried 
out. oak : : 
Garland drain of approbi 

and waste dump and: 

above peak sudden 
adjoining the:miné’sit : 
allow proper settling of (la 
the garland drains and de: silted at-regular intervals. = , 
Ground and surface water, if any in and near the core‘zone (within 5.0 kmi of the lease) shall 
be regularly monitored for contamination and depletion, dué to: mining activity and records 
maintained. . The monitoring data shall.be submitted to the Regional Office, MoEF, Gol, 
Lucknow, and U.P::Po Control Board regularly. Further, monitoring points shall be 

frainage-in the direction of flow of groundwaier:shall be set up 

: radient, and length shall be constructed for both mine pit 
pacity shallbe designed keeping 50% safety margin over and 

based ‘on.50: years -data) and maximuri discharge in the area 
mp capacity shall also’ provide an adequate retention period to 
aterial. Sedimentation pits shall be constructed at the corners of 

dust™emission’ shail.be regularly 
bitation (including schools and other public 

plicable) and ‘records submitted 
‘ : - Pollution Control Board regularly. ambient air quality’ shall, be generated and maintained and RSPM level in 

bient Air if the nearby humanehabitation (villages})* shall also’be monitored along with 
er os ; 

‘be .controiled.. Fugitive.” 

sil CER} shall be bythe project proponent and the details 
atiaus heads of expenditure aré to be submitted as per the guidelines provided in the TBCent CER notification No. 22-65/2027-IA Ill dated 01/05/2018. Work to be executed with the 

~” fistallation of five hand pumps far drinking water, solar light in villages of streets, construction 
of two numbers of toilets at the primary school with name displayed and address and details 
of the beneficiary and gram Pradhan along with phone number, photographs should be 
submitted to Directorate as well as to the District Magistrate / Chief Develapment officers. 
Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable 
mechanisms so that no spillage of mineral/dust takes place. ; 
Occupational health and safety measures for the workers including identification of work- . 
related health hazards, training on malaria eradication, HIV, and health effects on exposure to 
mineral dust, etc. shall be carried out. Periodic monitoring for exposure to respirable mineral 
dust on the workers shall be conducted and records maintained including the health records of 

rd An 
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the workers. Awareness programmes for workers on the impact of mining on their health and 

precautionary measures like the use of personal protective equipment etc. shall be carried out 

periodically. A review of the impact of various health measures shall be conducted followed 
by follow-up action wherever required. 

51. The project proponent will ensure for employing local people as per requirement, necessary 
protection measures. around the mine pit and waste dump, and garland drain around the mine 
pit and waste dump. 

52. Topsoil / solid waste shall be stacked properly with proper slope and adequate safeguards and 
shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation of the 

mined-out area. Topsoii shall be separately stacked for utilization later for reclamation and 

shall not be stacked along with overburden. 

53. Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept 

active for long period. The maximum height. of the dump shall not exceed 20 m, each stage 

shall preferably be of a maximum of. 10'm_and the overall:slope of the dump shall nat exceed 
35°. The OB dump shall be backfilled. The. OB. dumps shall. be scientifically vegetated with . 
suitable native species. to prevent erosion and surface runoff. 

54, Monitoring and management of rehabilitated“‘areas shal continue until the vegetation 

shall. be. Submitted. to the Regional Office, 

1 ‘Pollution: Contra Board on a six- 
monthly basis. 

55. The slope of the F a ohd ultimate pit. limit. shall be ; as per the mining scheme 

sof Mines. 

56. Permission fer the. action of groundwater: shal be taken: from Central Ground Water 
Board. Regular monitoring: of ground and surfacé water sources for:level: and quality shall be 

carried out -by establis ‘a network of.existing wells and constructing new piezometers 

during the mining op. n. The monitoring shall be carried: dut four: times In a year ie., 

pre-monseen (April: May}, monsodn:: (August), post-monsoon. {November}, and winter 

(January), and the. data thus collected: shall-be regularly: sent to-MoEF&CC, :Central Ground 

Water Authority, an ioria Director; Central Ground Water Board: - 

_ eameiE be wasten ater fro m ne shall be: treated to > conform to.the preserved standards before 

5 pe bundyater i is ¥ ' 
59. Wehicular emissions shall be kept. under cantrot an “regularly monitored. Vehicles used for 

“areca hsportation of minerals and others shall have valid permissions as prescribed under Central 
Motor: Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals shall be 

"covered with a tarpaulin or other suitable enclosures so that no dust particles / fine matters 

” Sscape during the period of transportation. No overtoading of minerals for transportation shall 

be coramitted. The trucks. transporting minerals shall not pass through the wildlife sanctuary if 

any in the study area, 

60. Prior permission from the Competent Authority shall be obtained for the extraction of 

groundwater if any. 

61. A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Regional 

Office, Ministry of Environment & Forests, Gal, Lucknow, and U.P. Pollution Control Board 5 

years in advance of final mine closure for approval. 

62. Project Proponent shall explore the possibility of using solar energy where ever possible. 
. a anesire neki GB» 

" EC Identification No. - EC22B001UP196686 File No. - 6304/5017. Date of Issue EC - 06/05/2022 Paga Qafd Construchs! 
E t 
Had ara \ dl Stoner

1104



63, Commitment towards CER has to be followed strictly. 

64, Regular health check-up record of the mineworkers has to. be maintained at the site in a 

proper register. It should be made available for inspection whenever asked. 

65. Project Proponent has to strictly follow the direction/guidelines issued by MoEF&CC, CPCB, 

and other Govt. Agencies from time to time, 

66. The blasting will be done only after getting permission from the Mining Department. 

You shail also ensure that the proposed site is not a part of any no-development zone as 

required/prescribed/identified under law. In case of violation, this permission shall automatically 

deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed 

site, this clearance shall automatically deem to be cancelled. 

Any appeal against this EC shail lie with the National Green Tribunal, if preferred, within 4 

period of 30 days as prescribed under Section 16-of the National Green Tribunal Act, 2010. 

The above stipulated conditions-will‘be enforced inter-alia, under the provisions of the 

Water (Prevention & Control of:Polltition) Act, 1974, the Air-(Prevention.& Control of Pollution) 

Act, 1981, the Environment (Protection) Act, 41986 and the Public Liability Insurance Act, 1991 

along-with their amendments and rules.made: there under and also any other orders nassed by the 

Hon'ble Courts of kaw-relating tothe subject ma tter. 
The project proponent will have to: submit ‘approved else and proposiils icorporating the 

conditions specified-in the Enviro imental Clearance ‘within. 03 ymenths of issuance of this 

clearance. The SEIAA/MoEF: rese és the right to.revoke the environmental clearance, if conditions 

stipulated are not implemented the satisfaction of SEIAA/MOEF. SEIAA may.impose additional 

environmental conditions or: mo ify the existing ones, if necessary. 

This. is to request you: to take further ‘necessary action in 1 matter ‘as per provisions of 

Gazette Notification No. S. }1533(E)'dated 14/09/2006, as amended.and send f regular compliance 

reports to the aiathority a escribed i inthe aforesaid notification. 7 

Copy, through email, for information and. necessary action to= 

e ‘Department..of. Environment, Forest. ‘and Climate Change, 

Lucknow (email = soenvups@rediffmail. com}: 

wironment, Forest and. ‘Climate Change, Government of 

Indira:: Paryavarat Bhi Jor Bagh Road, New Delhi- 

Government of: Uttar Prad 

2. Joint: Secretary, ‘Minis 4 

India, 3rd ricer, ‘Prithvi 

5. District Magistrate, Banda, | t ides Co ES yet 

_ 6,.Member Secretary, Uttar Pradesh Pollution Controt Board, TC-12V, Paryavaran Bhawan, 

aces nd, Gomti Nagar, Lucknow-226010 (email — ms@uppcb.com) 

ai Viey ob ‘Master for uploading on PARIVESH Portal. “é pa 

(Aiay Kumar Sharma) 

Member Secretary, SEIAA 

ie 

by 
WS 

Validity unkrex 

Digitally signed 4 
Secretary 
Member Secre . ae 

ate: 5/6/2022 bs 
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(3) 
een, fed ufo fart oft ok we gar a we apy! Barz 4 

fea aed a As GT Pe AA eat oe ga fy oe 8 
fe ten gas am A Suet | ons Gl ae cea wae Te BER s wre wife 
pM & she Tou UHR Yas setae B are cera ae &, wren fe waa Pronrach 
4% afheafas 8 ofe yan gad ere RA mm) ces dey cen wena gar é oy Ghar 
fas aaa angel Banya A afteafier By 

ar 
Ra ted an Saree . 

Tee a Aaa she WI—aE WAR y-wes Gh UPTE—Tier A eva ahh a 
WA TSR BRAT GVH / Me / BIS Wes—2451 (avs Wo-0z) wea 121 20 
Bh Sew rer Gary aay | Psa 3 ate Sa ara MTS ert Colourd) far wa 
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e
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(F)  25°18'58.72"N 80°21 55.11 E 
(A) 25°18'58.17'N 80°21 56.05 E 
(RP1) 25°18 51.34 N 80°21 27.65 E 
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(4) 
2a propa S War ae at aael sepa 

weer ae] we fee | fda fires | eta Peer | age feet [wet ier | oot Pea 
(2 witera}/ | (a wien) / | (0 wikrera}/ | (08 after) / | (0a whiter) / | (08 afters) / 
tae fre Saray fer dam fer | aac er | daar fey are fer 

ee | 3 ee z 
4,85,528.00 

(T.08 weer 

2,48,292.00 1,85,828.00 bares 1,65,528.00 | 1,85,52800 | 1,85,528.00 
wm af ae Ramey | NOR | race | Ott02022 | otanz022 | ora22022 a Fan 

62,073.00} 

04.09.2022 
| Pata at \ 248,292.00 | 4,65,528.00 | 468,528.00 | 1,65,528.00 | 4,65526.00 | 1,85,528.00 

01.07.2023 04.08.2023 01.09.2023 04.10.2023 01.11.2023 01.12.2028 
| qa a4 \ 2,48,292.00 4,85,528,00 4,65,528.00 | 4,65.528.00 | 1,65,528.00 | 1.85,528.00 

04.07.2024 04.08.2024 01.09.2024 04.40.2024 04.14.2024 01.12.2024 
| agi af | 2,48,292.00 | 465,528.00 | 4,65,528.00 | 1,65,528.00 | 4,65,528.00 1,85,528.00 

04.07.2025 04.08.2025 | . 01,09.2025 01.40.2025 | 04.11.2025 01.42.2025 
am ad 248,202.00 | 4,85528.00. | 41.6557600 | 4,88.528.00 1,85,528.00 1,85.528.00 

01.07.2026 61.08.2028 | 01.09.2028 04.10.2026 04.44.2028 01.12.2026 
war a 2,48,292.00 1,85,528,00 | 185,528.00 | 165,528.00 | 1,65,598.00 | 16552800 

01.07.2027 01.08.2027 01.09.2027 01.10.2027 04.44.2027 1.122027 
wer at 2,48,292,00 1,65,528.06 1,85,528.00 1,65,528.00 | 4,65,528.60 | 1.65,828.00 

07.07.2028 01.08.2028 $1,09,2028 04.10.2028 01.44.2028 01122088 aay af 2,48,292.00 4,65,528.00 | 465,528.00 | 4,85,528.00 | 1,.85.526.00 | 4.65,528,00 \ 
01.07.2029 01.08.2029. 01.09.2029. | 04.40.2025 04.44.2026 | D1122029 afar ag 2,48,292.00 1,65,528.00 | 1,65,628.00 | 4,65,526.00 1,85,528.00 | isszaoo \ 01.07.2030 01.08.2036 01.08.2030 01.10,2030 01.44.2030 01.122030 wear ag 2,48,292,00. 1,85,528,00 | 165,528.00 | 4,65,528.00 | 1.85,528.00 \ 1,08, 528.00 
01.07.2034 01.08.2031 01.09.2031 01.10,3034 01.41.3031 $41.122031 

(03 wfeera}/ | 08 afte) / (os itera) / | os ah fos wear) / | fos whera)/ we eae yer aan ferer Saer fier | Sart Pree aa Re 0.3) 
8 9 190 14 | 42 { 413 {ow | 

4,85,528.00 1,65,528.00 1,65,526.00 4,65,528,00- | 465,528.00 | 4,65,528.00 | 20 a x00 | 
04.01.2024 01.02.2023 | 0%,09.2023 01.04,2023 01.05.2023 01.06.2023 | , 
465,528.00 1,65,528.00 4,85,528,00 4,85,528.00 | 4,65,528.00 | 4,65,528.00 | zase roo | 
01.01,2024 01.02.2024 04.03.2024 01.64.2024 01.05.2024 04.06.2024 , 
1,65,528.00 1,65,528,00 1,85,528.00 4,85,528.00 | 4,85,528.00 | 1,85,528.00 | 208010000 | . 01.01.2025. | .04.02.2005 01.03.2025 01.04.2025 | 01.05.2025 01.06.2025 1°" 
65:528,00 4,85,528.00 485,528.00 1,65,528.00 | 1,85,528.00 | 4,65,528,00 | zosexcn0 | 

Sige 1.2026, | 01.02.2026 01.03.2026 "| 61.04.2026 01.05.2028 01.06.2026 “ 
1.65828 60 ‘at 4,65,528.00 1,65,528.00: | 4,85,528.00 | 4,65,528,00 | 4,65.528.00 | x e,10000 | 

Ppngr 260% *, 01,02,2027 01.03.2027 01.04.2027 01.05.2027 01.08.2027 [OO 
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6) 
A 

4,55,528.00 1,65,528.00 1,85,528.00 1,65,628.06 1,65,528,00 41,85,528.00 20,69,100.00 | 01,01.2028 01.02.2028 01.03.2028 01.04.2028 01.05.2028 01.06.2028 ' : 4.85,528.00 | 1,65,528.00 1,66,528,00 1,65,628.00 1,88,528.00 1,65,828.00 20,89,100.00 01.01.2029 04.02,2029 01.03.2029 01.04.2029 01.05.2029 01,06,2029 om : 7 1,85,528.00 | 1,65,528.00 165,528.00 | 46852800 1,65,528,00 1,65,528.00 20,69,100.00 if 01.01,2030 01.02,2030 01.03.2030 01.04,2030 01.05.2030 ©1.06.2030 ~— a 1.65,528,00 1,65,528,00 165,528.00 4,85,528,00 185,528.00 1,65,528.00 20,69,400.00 i 
01.01.2031 | ot.02.2034 01.03,2034 01.04.2034 01.05.2034 01.06.2037 | Sree 1.65.528.00 |  1,65,528,00 1,85,528,00 1,65.528.00 | - 1,65.528,00 1,65,528.00 | 01.01.2032 01.02.2032 01.03.2032 01.04.2032 07.05.2032 | — 61,06.2032 20,69,100.00 | 
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— Annexure No. 3 
UPPCE 

Yawn . Uttar Pradesh Pollution Control Board 

SR Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 

Phone,0522-2720828,272083 |, Fax:0522-2720764, Email: info@uppeb.in, Website: www.uppcb.com 

190742/UPPCB/Banda(UPPCBRO)/CTO/both/BANDA/2023 Date: 16/08/2023 

' To, 

M/s 

ATHARYV CONSTRUCTION COMPANY 

GATA No. 2451, KHAND No. 02, LEASED AREA 1,21 Hac. Vill. Application Id- 
JARAR, Teh, NARAINI, BANDA, 210129 22335300 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 

Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

CCA is hereby granted to ATHARV CONSTRUCTION COMPANY located at GATA No. 2451, 

KHAND No, 02, LEASED AREA 1.21 Hac. Vill. JARAR, Teh. NARAINI, BANDA, 210129 subject to 

the provisions of the Water Act, Air Act and the orders that may be made further and subject to following 

terms and conditions :- 

1, This CCA ATHARV CONSTRUCTION COMPANY granted for the period from 16/08/2023 to 

31/12/2027 and valid for manufacturing of following products. 

S |Product Quantity Unit 
No 

] Building Stone 12100 Cubic Meters/Year 
(Khanda/Gitti/Boulde | , 
r) ; , 3 

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended 4 
(i) The daily quantity of effluent discharge (KLD) :- : 

LA Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point N 

Domestic 1.0 KLD Septic Tank Soak Pit “Sy Peay ay 

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting 
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality. 
In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to 

be intimated by fax/phone/email with a report in this regard to.be dispatched immediately, 
(ili) The treated effluent shall be recycled to the maximuin extent and should be reused within the premises 
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as 
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :- 

Industrial Effluent Quality Standard 

S.No. Parameter Standard | 

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with 

reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be 

stupped immediately and this Board has to be intimated by fax/phone/email with a report in this fegatd to be. 25 COs 

alan soy Vo” 
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74 
dispatched immediately. 

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintaine 
continuously so as to achieve the quality of the treated sewage to the following standards. 

S No. | Parameters | Standards | 
3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :- 
i) The applicant shall use following fuel and install a contprehensive control system consisting of control 
equipment as required with reference to generation of emissions and operate and maintain the same 
continuously so as to. achieve the level of pollutants to the following standards. 

Air Pollution Source Details 

S No. Air Type of fuel] Stack no | Control Height of 
Pollution | Device Stack 
Source 

1 Dust Particulate water 
emission Matter sprinkling 

_ during system and 
manual Green Belt for 
mining, controlling dust 

transporiati emission. 
on and 

loading/unl jo 
oading of 4 
Building as 
Stone 

(Khanda/Git ° & ti/Boulder). | & / 

cs 1 Particulate Matter Ambient Ai 
Standard IN oF 
E(P) Act 1986. 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped 
immediately and this Board has to be intimated. by fax/phone/email with a report in this regard to be 
dispatched immediately 
(ii) The unit will not use any type of restricted fuel. 
iii) Noise from the D.G. Set and other source(s) should be controiled by providing an acoustic enclosure as is 
required for meeting the ambient noise standards for night and day time as prescribed for respective 
areas/Zones (Industrial, Commercial, Residential, Silence) which are as follows :- | 
Day time : from 6.00 a.m. to. 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. . 

Eromission Quality Standards \ * i 

so S No. Stack no Parameters Standardy | 

Standards for Industrial {Commercial| Residential Silence 
Noise level in Area Area Area Zone 
db(A) Leq 

Day | Night) Day | Night] Day Night | Day | Night 
Time | Time Time | Time | Time | Time Time | Time 
75 70 | 65 53. {| 55 45 50 {| 40 

4. Essential documents to be submitted by the Industry/Unit as Applicable :- 

rae Atharva Co 
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(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986. 
(ti) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area. 
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA. 
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of 
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and 
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules. 
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of 
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as 
per the SOP available at URL:-http:/Avww.upecp.in/TrainingSession.aspx for ensuring timely compliance of 
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the 
amount equivalent to the sum of initial consent fees (Air and Water) or-Rs. 50,000/- (Rs. Fifty Thousand . 
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non- 
compliance of this direction, your consent will be revoked by the Board. 
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction 
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the 
responsibility of the industry to comply with the various conditions of the NOC obtained from the 
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked. 

General Conditions:- 

1, The applicant shall get analysed the sampies of effluent/emission/hazardous wastes at least once in a three 
month from the laboratory recognized by the MoEF and shall report to the UPPCB. 
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered 
outlet for the discharge of effluent or gases emission or sewage waste from the unit. 
3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point. 
The applicant shall provide discharge measurement equipment at final disposal point. 
4. The applicant shall strictly comply with conditions of this CCA and submit compliance repart of stipulated. 
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not 
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 
shail be initiated against the applicant. 
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof 
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution 
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems. 
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials. 
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 
occur in excess of standards laid dawn, such information shall be reported to the Board's offices and all 
other concerned offices. In case of failure of pollution contro! equipment, the production process connected 
to it shall be stopped with immediate effect, 
9, The jgséstry shal o rate. in a manner so that all emissions. be emitted through designated chimney/stack 
only” com : 

se ofdtiy dainage tothe agriculture productivity, human habitation ete. by the operation of industry, 
ve.to stop produdtion in the industry with immediate effect and such information shall be 

ifices. The industry shall be liable to pay compensation also in such cases as decided by 

iubrity. j “ 
sail apply béfore the 60 days of expiry of CCA or any change in production types/ 

rodycti capa! thanufactus | sprocess/capacity enhancement etc. or any change in effluent discharge Me 
pty erat sion point” as 

VAs Bund reserves the-right to revoke/add/modify any stipulated condition issued along with CCA, as ee 
Le Z DE ma}\ be HecesSat s q Costruchon Ce. 
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@) 
Specific Conditions:- 

1. This consent is valid for production of Building Stone (Khanda/Gitti/Boulder) -12100 Cu Meter/Year by 
opencast and semi mechanized mining in 1.21 hectare leased area GATA No. 2451, KHAND No. 02, Vill. 
JARAR, Teh. NARAINI, BANDA. 

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level 
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC22B001UP196686 
dated 06.05.2022 and submit its compliance report to UPPCB. 
3. If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shalt stand expired 
simultaneously with the expiry of mining lease. 
4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District 
Administration. 

5. Unit shalt develop and maintain green belt as per the conditions of Environmental Clearance. 
6. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission 
from UPGWA. ; 
7. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility. 
Industry shall maintain ZLD. ; 

8. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of 
dust emission during mining, transportation, loading and unloading of Building Stone 
(Khanda/Gitti/Boulder). 
9. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve 
the standards prescribed under EP) Rules, 1986. 
10. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the 
Board. 

11. All trucks, tractors used in transportation of Building Stone (Khanda/Gitti/Boulder) shall be covered ‘by 
canvas sheet to prevent dust emission. 
12, Water will be sprayed after loading activity (if Building Stone (Khanda/Gitti/Boulder) collected could be 
dry condition) 

13. The dust suppression measures like water spraying will be done on the haul roads and working areas. 
14. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans 
boundary Movement) Rules 2016, 
15. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place. 
16. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEFE&CC, Central Pollution 
Control Board, UPPCB and District Administration for protection and safe guard of environment from time 

_ to time. 

17, The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current 
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In 
case CTO fee dues then it shall be submitted to the Board immediately. 
18. Consent fees if revised, shall be payable by industry from the date of its applicability. 
19. Industry shail comply with the relevant provisions of Environmental Laws. 
20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain 
suspended during the closure period and after ensuring the compliance and after revocation of closure order, (rae 

iffon aenlly. be Sffective with additional conditions mentioned in the closure revocation € Vero xe Py 
er fu *s, 

a 
g 

i 
J i Digitally signed by RAJENDRA SINGH RAJENDRA SINGH pine: sosnenre (oss 10530 

f & 

a
 

Fy Le 

nda Arh ef.
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un 
Chief Environmental Officer (circle-2) 

Copy to: 

Regional Officer, UPPCB, Banda with direction to send the compliance report of CTO conditions on 
quarterly basis. 

by RAJENDRA SI 
RAJENDRA SINGH’ ‘Date 20230816 S608 040 

Chief Environmental Officer (circle-2) 

== fier LIFE - afro 3 fare sitar tet LiFe 
Seam. : {Lifestyle For Environment ) we Lifestyle for 
eo ae SAGEM aT Hr ASAT We Environment 

«Fae — Sora Farad Thar At carey Bq roa ales area after et 

© edt eee srahy enften ere FS a, cer, ares, cet, dacaga anfe ar cua a at us 
wala age Peedl a anpaprdl art sre aT eet at oraftewar Gt wre | 

6 Re Sra cates Serre BS ear AY Trae ued varfes dey SF goa eee FH AS aT Soa aes at 
4 375 Paras ot Stat (ariees) art car Seashat aA a aaa = 

* wre eeleraesy (ha SHAT) ar ae Briers aT 2030 ae are 14 are wae wt AT 
afd aaa gers ae eraeT & | See era fore Gee Het ae, Beh ay errant ah are ..? 

o  aurantt gerhtee / serait sears Fy eat A Geet a ae | oes organ Prearen Sq eer ores F ~ 
are Caremet Fé | arfirga éterefaerr sarg & arqarft eafien / goeci ee sore ay BA are Ft 
0.75 fifeert aq on Garnet at pray Pear or amar 2 wd fast & ee malate gorara & 
aa OT aH SF 

. Sree avy ate - art Be ear arpat areca 3 aftaga 1 araernar & - ae oft ear caer wo F 2 
Oe wot & far tea waar gee we, FAT ETE ET aT Te eH aT ATT aE ora 
arastite aeeraey ae fare at 

eRe Te aT a ay ore arse ar seasia a ait ara wari at 

ea So are anh aed eet gare srerar Prrcey afr cat aah cearel Hh werrar & aware FR 
are anf ae agave or erat & | oat eit sitsey paver arent A ater (anil metre) act & 15 
ae oT ST ae Te BP aT ST aT B 

* ear Ts RITE AS SAT arrere oH srary es art AY TT FT 30 - 40% een ae Prat ST eeRAT Zt wt 
s Stel Ey RT 9 Bere ooh aaron erg 

MRE Sar a wet Art & 22.5 faferrt kWh aH Sat At aaa Bt 

PTE CEL aT orate feat ft are F part ait ane g | saa Ha A az 
‘i fers Riege oerce & vcr a maf E 

a) 

oR a et rae shea eer ona 
wie eater arhaer | 

Aparna ATTN Peers 
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No 
underground 

working 
shall 

be 
made. 

2, 
E
m
p
l
o
y
m
e
n
t
 

of 
work 

persons 
in 

the 
mine 

shall 
not 

exceed 
75 

in 
all. 

3. 
W
o
r
k
 

in 
the 

mines 
shall 

be 
done 

during 
day 

light 
hours 

only. 
4. 

No 
deep 

hole 
blasting 

shall 
be 

carried 
out 

in 
the 

minewithout 
obtaining 

permission 
from 

this 
Directorate. 

5. 
No 

Heavy 
Earth 

Moving 
Machinery 

shall 
be 

used 
in mine 

without 
obtaining 

permission 
from 

this 
Directorate, 

» 
6. 

Work 
in 

the 
mines 

shall 
be 

supervised 
by 

you 
& 

the 
same 

shall 
remain 

suspended 
during 

your 
absence 

fromthe 
mine 

on 
account 

of 
leave 

or 
otherwise. 

7. 
A Mining 

Mate 
shall 

exercise 
personal 

supervision 
of operations 

connected 
with 

mining. 
. 

8. 
No 

blasting 
shall 

be 
carried 

out 
in 

the 
mine 

except 
by 

a 
blaster 

duly 
appointed 

by 
the 

owner 
for 

the 
purpose 

as 
required 

by 
the 

provisions 
of 

Regulation 
160 

of 
the 

Metaliiferous 
Mines 

Regulations, 
1961. 

9. 
Your 

special 
attention 

is 
drawn 

towards 
the 

precautions 
as 

stipulated 
under 

Regulation 
164(1), 

(1A) 
& 

(1B) 
of 

the 
Metalliferous 

Mines 
Regulation, 

1961 
for 

strict 
compliance. 

However, 
no 

blasting 
shall 

be 
done, 

even 
with 

the 
restricted 

charge 
as 

stpulated 
under 

these 
regulations, 

in 
the 

mine 
within 

100 
m 

of 
surface 

features 
in 

the 
area 

bounded 
by 

points 
A, 

B, 
C; 

N1, 
N2, 

F, 
G, 

H, 
A 

(No 
Blasting 

Zone) 
as 

shown 
in 

the 
enclosed 

surface 
plan 

No. 
S
B
R
/
M
S
/
S
U
R
/
7
3
7
A
/
2
6
2
3
 

dated 
08/10/2023 

submitted 
by 

the 
owner 

alongwith 
the 

application. 
; 

10. 
This 

authorization 
shall 

be 
deemed 

to 
have 

revoked, 
if any 

of 
the 

condition 
subject 

to 
which 

this 
authorization 

has 
been 

granted, 
is 

violated 
or 

not 
complied 

with. 
11. 

This 
authorization 

may 
be 

a
m
e
n
d
e
d
 

or 
withdrawn 

at 
any 

time 
if considered 

necessary 
in 

the 
interest 

of 
safety. 

12. 
This 

authorization 
is 

being 
issued 

under 
Regulation 

34(6) 
of 

the 
Metalliferous 

Mines 
Regulations, 

1961 
without 

prejudice 
to 

any 
other 

provisions 
of 

the 
law 

which 
may 

be 
or 

may 
become 

applicable 
at 

any 
time. 

13. 
This 

authorization 
shall 

be 
deemed 

to 
have 

revoked, 
if at 

any 
time 

your 
Mine 

Foreman 
Certificate 

No. 
FR/4135, 

dated 
15.07.2011 

is 
found 

invalid 
/ false. 

frake sh aes 

our 
Faithfully 

S
H
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M
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t
 

t 

THIS 
IS 

A SYSTEM 
GENERATED 

DOCUMENT, 
DOES 

NOT 
REQUIRE 

ANY 
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a
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4, 

i
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E os aa BER / Government of India i 
bs SIT GPP, 1952 / Mines Act, 1952 
t, arm we at / Board of Mining Examinations 
‘. SP Gel WEP WH 
i (Bre akbrare ari aes dita) 
L (Restricted ta mines having opencast workings ouly) 

ft -.  MENE FOREMAN'S CERTIFICATE OF COMPETENCY 
f canitaate art fairer, 1e6t  arccta) 
i (Under the Metalliferous Mines  Regutstians 1941) 

{. 
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CRT aL ITO TAT WaT Tel i Perera’, 2009 Harel AAR whan * rthd 
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Swamy Rap of.o4, 2o10% win & | 

' Shri —_NNoweshy SGunar Noda sonof SNechiaeta Vorclay 

H possessing the prescribed qualifications and experience and having passed the examination held in 
| nies, 2oogis here by granted MINE FOREMAN'S CERTIFICATE OF COMPETENCY 

4 far metalliferous ming having gpencast workings only, This certifjeate is effective from 
OF .04. 2010 

i . 
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VAKALATNAMA 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, 
NEW DELHI 

Original Application No.422 of 2023 
Abhishek Shukla S/O Sri Keshav Prasad Shukla, R/O Village Jarar, PS-Girwan, 
Tahsil Naraini, District-Banda, Mob, No.-9532378463 

seeeeeeenees Applicant 

Versus 

StateofUP& Others aes Respondents 
KNOW ALL to whom these present shall come that I, Shrawan Kumar Singh, 

son of Late Vishnu Pal Singh, aged about 46 years, resident of Plot No. 3 Ashutosh 
Housing Society, Rampuram Phase-1, Daheli Sujanpur, Shyamnagar, Kanpur (UP), 
the above named respondents, do hereby appoint (herein after called the advocate 
to be out Advocate in the above noted case authorise him:- 
Syed Mohd. Fazal, Advocate (U.P.03881/08), Office cum residence C-207 GTB 
Nagar, Kareli, Allahabad/Prayagraj UP 211016, Mobile no.9889010500 
To act, appear and plead in the above-noted case in this Court or in any other Court 
in which the same may be tried or heard and also in the appellate Court, including 
High Court subject to payment of fees separately for each Court by us. To sign, file, 
and present pleadings, appeais, cross objections or petitions for execution review, 
revision, withdrawal, compromise or other petitions or affidavits or other documents, 
as may be deemed necessary or proper for the prosecution of the said case in ail its 
stages. 

To file and take back documents of admit and/or deny the documents of opposite - 
party. 

To withdraws or compromise the said case or submit to arbitration any differences 
or disputes that jay arise touching or in any manner relating to the said case. To 
take execution proceedings. The deposit, draw and receive money, cheques, cash 
and grant receipts thereof and to do all other acts and things, which may be 
necessary to be done for the progress and in the course of the prosecution of the 

ai =Said case. To appoint and instruct any other Lega! Practitioner, authorizing him to 
eet expicive the power and authority hereby conferred upon the Advocate whenever he 

es may y tank Hhto do so and to sign the Power of Attorney on our behalf. 
; e a 4 

! £& d we the undersigned do hereby agree to ratify and confirm all acts done by the 
~ Advoca e or his substitute in the matter as our own acts, as if done by us to all 

grents pre Purposes. 

ORB ey 

Hd Hoe he. 
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And we undertake that we or our duly authorized agent would appear in the Court 
on ail hearings and will inform the Advocate for appearance when the case is 
called, 

And we undersigned do hereby agree not to hold the advocate or his substitute 
responsible for the result of the said case. The adjournment costs whenever 
orderéd by the Court shall be of the Advocate, which he shall receive and retain 
himself. And we the undersigned do hereby agree that in tne event of the whole or 
part of the fee agreed by us to be paid to the Advocate remaining unpaid he shall 
be entitled to withdraw from the prosecution of the said case unti! the same is paid 
up. The fee settled is only for the above case and above Court. We hereby agree 
that once the fee is paid, we will not be entitled for the refund of the same in any 
case whatsoever. If the case lasts for more than three years, the advocate shall be 
entitled for additional fee equivalent to half of the agreed fee for every addition of 
three years or part therecf. 

IN WITNESS WHEREOF We do hereunto set our hand to these presents the 
contents of which have been understood by us on this ve btn. day of 
February, 2024. 

pject to the terms of fees. 

Advogé 4 1- 
é 

gta’ 

ml aN 

pe 

eM 

Atharva Coz Boe abe oie nen a Serene Cap, 

7Tlad Aa~\ C nh ra 
Pe eee
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